
3n4. SHRI MADHA VRAO SCJNDIA : 
wm the Minister of RURAL DBVELOP. 
MENT be pleased to state : 

<a> whether P)ann~nl Commission have 
accepted the State Governmenu' proposals 
ror employment gurantec schemes involvin. 
unskilled manual labour 1 n rural areas ; 

(b) if so, the details or the proposals made 
uDder the scheme by Madhya Pradesb and 
otber State Governments and tbe details of 
the Schemes as accepted by the Plannina 
Commission ; and 

(c) tbe allocation proposed to be made by 
the Planning Commission for (undinl these 
schemes during the year 1984·8' and tbc 
amount allocated for parallel schemes durin, 
1983-84 ? 

THE MINISTER OF STATE 
OF THE MINISTRY OF RURAL DEVE· 
LOPMENT (SHRI HARINATHA 
MISRA): (a) to (cl. The Government 
have launched with effect from 15th AUlust, 
1983. a new scheme known as the Rural 
Landless Employment Guarantee Proaramme 
(RLEGP). Under the pro,ramme tbe 
State/UT OovernmentJ arc required to tor· 
mu1ate project proposals relevant to the 
20-Point Programme and/or the Minimum 
Needs Programme in accordance with the iDS· 

truction!\ for implcmentltion of RLEOP and 
to submit the same (0 r approval'of a Central 
Committee on NREP/RLEOP. The sub-
miscaion or projects by tbe State/UT Govern-
.ments is a continuous prOCe51 and some 
J'roject5 after e"amination requ~re reformula-
tion/modification and are even at times 
withdrawn by State Governments. AI a 
result the position regarding projects IUb-
mitted by the State/UT Governments 
continuously undergoes change. A lilt of 
projects approved by tbe Central Committee 
for Madbya Pradesh and 'other States i., 
however, laid on the Table of the HoUio. 
[Placed in Library. See No. L1·7~'84]. 
An allocation or RI. ~ ()() crom has been 
tentatively propo~d In 1984·8S while tbe 
amount allocated for tbis prolramme durin. 
198),84 wa~ Rs. 100.00 crores. The total 
Sixth Plan allocadoD fot tbJa proaramme is 

672 

Ra. 600 eroros. 

12.00 .... 

(1"'.''''I't/olu) 

, MR. SPEAKBR I . have not allowed 
attybody. 

(l1II.rffIPtloru) 

MR. SPEAKER : Not allowoo. It I allow 
sotnebody then you can say it, Pror. 
Dandavate. 

__ .. : tv~, ~)~ 
m ~ $r qm t I Rc~ "'~ if ~ 
IfZrT ~, arl'tA ~ { f{lJT t, (1f \J« ~ 
~~r~, 
What can I do ? 

(/Ift,""ptlolU ) 

MR. SPEAK ER : Not allowed. No ques. 
tion of adjournment motion. NOlbinl 
doioa· 

MR. SPEAKER : Absolutely nothing 
doing. No. I will not allow. Not allowed. 
I will not allow. 

You Cftn discuss it. NOlhin!J more 'han 
tbal. Prof. Dandavlte. lbat is aU. 

(/11"".,10113 ) 

MR. SPEAKER: I have made my posi· 
tion very clear. My position is ,ery clear. If 
you want a disc:ulSion, you can live notice. 
Not allowed. There is no question of 
adjournment motion. 

SHRI SATYASADHAN CHAKRA· 
BORTY (Calcutta-South): Adjournment 
motion Is a notice. 

.MR. SPBA KER: J have rejected ft. 

(l"/~"lIptloll' ) 

MR. SPEAKBIl: Not allowed. 

PROP. MADHU DANOAVATB (Raj.· 
por): DoD', 100 tbtDk that tblt II • seriOUS 




